IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYGERABAD BENCH:

AT HYDERABRD

0,A.Nog.695 OF 1897, DATE.O# ORDER :13-4~-1999,

éetuean:'
m.p.KBHth11o l-o;--|¢QPplicmt
and

1. The Telacom District Manager,
Kurnool - 518 005.

2. The General Manager,Telecom(Rayalaseema),
CTG Compound, Secundaramad-3.

3. The Chiaf General Managsr,
Telacom, Sanchar Bhavanam, Abids,
Hyderabad. _ *

4., The Dlrector General,
Department of Telecom, New Delhi.

eessecsseessf@spondants

COUNSEL FOR THE APPLICANT :: Mr.Krishna Deven
COUNSEL FOR THE RESPONDENTS:: Mr,B.Narasimha Sharma
CORAM:
THE HON'BLE SRI R.RANGARAJAN, msmasn(nomm)

AND
THE HON'BLE SRI B.S5.1AI PARAMESHUAR,MEMBER(JUDL)

t 0 RDER:

CRA. ORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )

Heard Mr.Krishna Devan, learned Counsel for the
Applicant and Mr.Jacob for Mr.B.Narasimha Sharma, learned|

Standing Counsel for the Respondents.

00--.....00.2




2, The applicant in thia OA joined as a Clerk in
the Department of Telscom on 23-7-1963, He was
Promoted from the Clerical Cadre to the cadre of
Repetor Station Assistant(RSA) also called as Trans-
mission Assistant(TA) carrying the pay scale of
f5¢380~-560 from 28-6-1972, The applicant stood promoted
as Selection Grade-II Transmission Assistant with
effect from 19-11-1982, and his pay was fixad on
13-2-1984 in the scale of Rs.425-640/- as per FR;ZZ(a)(i.

3. The applicant submits that he had completad
Ex&e
16 ysars of service by adding the clerical cadrqito

the Station Assistant and also separately as Trans-
mission Assistant, If his serfice of 16 years is
calculated Prom the date of his joining as Transmission
Assistant, he is entitled for TSOP promotion in the
year 1988 itself, whareas it was not given tc him

and some of his juniors as psr the enclosures at

Annexure.6 were given the TS0P promotion in Transmission
Assistant cadre. If supposs his total service is count
including the clerical cadre, he had completed 16 years
of service sarlier to 1988 and that also entails him
- to get the TBOP promotion as per Circular No.1-71/83-
NCG(Vol.11), dated:20~11=1990 (Annaxure.R-1 to the

reply);

4. This OA is filed praying for a direction to the
respondents to promote the applicant with effact Prom
30-6-1888, on which date he became eligible>by holding
that the action of ths respondents in promoting his

Juniore Transmission Assistants ta OTBP Scheme on the

-
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same date of eligibility and thereby discriminating
the applicant is arbitrary, discriminatory sven
though he exaercised is option on 5-11-1996 in terms

of CGMT, Hyderabad letter dated:20-2-1995,

Se We have perused the various Circulars. The

Circular enclosed as Annexure.5 clearly states that,

a Transmission Assistant can get his promotion under ™™

0TBP Scheme after completion of 16 years of service.
But that promotion will bs only from 16-10-1990 or
later. It is not knoun why the applicant has not
challenged this letter at Annexure.S, if he demands
his OTBP promotion sarlisr toc 16-10-1990. Uithout
challenging that letter, no order can be passad for
giving him the OTBP promotion in the Tramsmission
Assistant cadre from the year 1988. It is alsoc seen
that his juniors as per Annexura.6 got the promotion
only after completing 16 yesars of service as Trans-
mission Assistants., Hence, that Annexure.6 latter
will not give him any relief for giving him the 0TBP
e omotion from 1988 onwards. But he may reasonabl?
request for giving him TBOP prqmution with effect
from 16-~10-1990 as per.ﬁnnaxura.s letter as its stands
today. However, if he challenges the Annaxurs.s

letter to get the promotion from 16-10-1990 and is

successful, the case has to be considered as per the

law laid doun.

6., The applicant submits that even counting his
service from the date of his joining as a Clerk i.a.,
basic cadre, he is antitled for promotion and retain

him as Transmission Assistant in view of the Para.2
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of the letter dated:20-11-1290. The prayer in this
OA does not indicate any such relief. Hence, no relief
can be given to him in visw of the naturs of the conten-

tions raised in this 0A,

7e Considering the above factors, ue feel that the
applicant should submit a detailed representatiocn for
promoting him under the TBOP Scheme in the way in which
he wants to be promoted to the appropriate respondent-
authorities. If such a representation is received, that
authority should dispose of the same sxpaditiously pre-
Perably within three months from the date of receipt of

that rapresentation.

8. In the result, the following direction is given:-

"The applicant, if so advised, may submit

a detailed representstion for promoting
him under the TBOP Scheme in the manner

in which he dasires his promotion to be
given.If such a representation is racsivsd,
the respondents should dispose of the sams
in accordance with the law within a period
of three months from the dateof receipt of
that representation.”

9. The OA is ordersed accordingly. No costs.

(R .RANGAR AJAN)
MEMBER (ADMN)

__________________________________ o
Oictated to steno in the Opsn Court ékw'ﬁkey
%
DSN




-

ISI—~ATD IIND LU\_IRT A

TYEEDTY 3Y CHECKED 3
COMPARLZD BY CAPBROYZD RY

THI CEMTRAL ACMIMISTRAVTIVE TRIBINIAL
YOERASAD BINCH ¢ AYDINAZ AL,

THE HON'BLE MR. i ~ HASIR:
s

THE HOE TRAJENDRA FRAZAT:

hsIr {A)

THS HOHBLE MR.R. lesanzaf///f
MEM3sR (A)

THE HON'SLT MR.3.5.JA1 PARANLLAFT

MEM3SR ()
1 !
] hi, IMTIRTM DIRTCTLIONS
,
1 ) e WITH DIRECTIONS

WE8—ORDTR AS 10 COSTS

SRR

Soir qqEMT SEew |
Contral Administrative Tribanel
q49 | PESPATCH

-6 MAY 9%

émmmwwnwﬂaégiiz{

MYDERABAD BENCH






